
1 

\_ 	 T •IYJi ::L:7\ 	A 

r)ATT 	T:r 21:D AY fl' SC7TCrDE,1987. 

P ESNT: 

T-Ion'ble i.r.Justice .S.Puttaswamy, 	 .. Vice-Chairman. 
\ rid: 

'4011'b1e ir.?.Sririivasan, 	 Heiber(A) 

TTT PLl.C\TFY: •".2 '' 

T. . a;wichar, 
Scientific Dfficer (Crade Sf1, 
Atomic iiinirnls Division, 
)epartment of Atomic Dnery, 

Pataii ?havan, 
ace Course Doad, 

3angalore-50O 001. 	 .. 1 'atitioner. 
(Dy ri 	J.Trishiasii y mio, Advocate 

V. 

The Secretary, 
Department of Atomic Dnery, 	Y.C.Dui1diri, 
C.S. 	Doibay-500 001. 
Director, 
Atoic enerals Division, 
flepnrt!mnt of Atomic Dnery 
1-10-153/1b3, A.m..Complex, 
euiipet, lyderabad-300 01. 	 Coute:nnors 

(Dy ri ..S.Padmarajaiah, "tandiri Counsel). 

'this applicatio.i coin on for hearin this day, Vice-Chairman 
made the fo11owin: CD 

In this application made under Section 17 of the Administrative 

Tribunals Act,1035 nail the Conte:apt of  Courts Act,171, the petitioner 

has moved this Tribunal to punish the conteinnors for wilful disobe-

diance of an order made in his favour in A.flo.523 of 1050. 

9. •Dn 4-0-1987 we examined the case and found that the order 
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made by this Tribunal had been technically complied. But, notwith-

standing the same, we made an order (Itirecting the conteinnors and 

Government which was not a party to the original proceedings to 

make its order on the recormendation of the epartmenta1 Tromotion 

Committee and issue its orders thereto on or before 31-7-1937. In 

conpliaucevtith the said orders, the contemnors and Government 

had issued orders pro:loting the petitioner from l-B-V)37 and to that 

effect, a memo is also filed before us to-day. ri 'VJ.rishnaswamy 

ao, learned counsel for the petitioner without disputing the correct-

ness of these facts, ho..revcr, contends that on the very ter as of 

the order made by this Tribunal, his client's case for promotion from 

the date his immediate junior vias promoted should have been consi-

dered and promoted also and that such failure still amounts to not 

complying with the order of this Tribunal. 

Shri. h3.Padmarajaiah, learned 3enior Central Government 

Gtandin Counsl aarin for the conteninors, contends that the eg  

contemnors had faithfully complied with the orders and, therefore, 

we should drop these proceedings. 

'-'In the very terms of the order made by us on 4-3-1937 

and the compliance now reported, these proceedings are liable to 

he dropped. 

Ve have carefully read the order made by the Givision Gench 

on lfl-l-lYi7. In that order, there is no direction to the contelilnors 

or Government to consider the case of the petitioner for promotion 

from any retrospective date. If that is so, then we cannot exa.uine 

that grievance of the petitioner in this contempt proceedings. ;! a 

must, therefore, drop these proceediiis. Gut, this cannot and does 

not prevent the petitioner from agitating his claims for retrospective 
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promotion in a separate proceeding, if he is so advised, in which 

it is undoubtedly open to the contennors and other authorities to 

urge all such defences as are open to them on the same. 

6. In the light of our above discussion, we hold that these con-

tempt proceedings are liable to be dropped. We, therefore, drop 

the contempt of court proceedings against the contemnors. 	in 

the circumstances of the case, we direct the parties to bear their 

own costs. 	- 
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CENTRAL ADMINISTRATIVE TRIBLflL 
BANGALCE BENCH 

Qo 

Commerc-ii C,oj plex(BDA) 
Indiranagar, 
Bangalore — 560 038 

Dated : 
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Sub j e ct : c 9P ES OF 	ER_PAS SED BY JIE T BENCH 
Please find enclosed herewith the copy of 

passed by this Tribunal in the above said 
application on  



CENTRAL ADMINISTRATIVE TRflUNAL:BANGALORE 	 I 

DATED THIS T-IE 2ND DAY OF SEPTEhIER,I987. 

PRESENT: 

Hon'ble I.r.Justice K.S.Puttaswarny, 	 .. Vice-Chairman. 
And: 

Hon'ble i.ir.P.Srinivasan, 	 .. Iiernber(A) 

CONTEMPT OF COURT APPLICATION N0.2 OF 1937. 

T.... .Ramachar, 
Scientific Officer (Grade SF), 
Atomic Minirals Division, 
Department of Atomic Energy, 
Patan Bhavan, 
Race Course Road, 
9angalore-560 001. 	 .. Petitioner. 

(ty Sri B.V.Krishnaswamy Rao, Advocate) 

V. 

I. The Secretary, 
Department of Atomic Energy, D.Y.C.Fui1ding, 

arg, Piombay-5$0 001. 
2. 7,irector, 

Atomic .ieneraIs Division, 
Department of Atomic Energy 
1-10-153/156, A.M.B.Complex, 
Beguinpet, Hyderahad-560 016. 	 Conte:inors 

(By Sri M.S.Padmarajaiah, Standing Counsel). 

This application cotriing on for hearing this day, Vice-Chairaan 
made the following: 

ORDER 

In this application made under Section 17 of the Administrative 

Tribunals Act,135 and the Contein?t of Courts Act,1971, the petitioner 

has moved this Tribunal to punish the contemtors for wilful disohe-

dience of an order made in his favour in A.No.523 of 1933. 

2. On 4-6-1987 we examined the case and found that the order 
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made by this Tribunal had been technically complied. But, notwith-

standing the same, we made an order directing the conteulnors and 

- 	Government which was not a party to the original proceedings to 

make its order on the recomriendation of the Departmental Promotion 

Committee and issue its orders thereto on or before 31-7-1987. In 

compliance with the said orders, the contenors and overnment 

had issued orders promoting the petitioner from 1-8-1987 and to that 

effect, a me.to is also filed before us to-day. Sri .'.rishnaswaiy 

I-lao, learned counsel for the petitioner without disputing the correct-

ness of these facts, ho'.-iever, contends that on the very terns of 

the order made by this Tribunal, his client's case for promotion from 

the date his immediate junior was promoted should have been consi-

dered and pro:ioted also and that such failure still amounts to not 

complying with the order of this Tribunal. 

3. Shri .S.Padiaarajaiah, learned Senior Central Government 

Standing Counsel appearing for the contemuors, contends that the 

contemriors had faithfully complied with the orders and, therefore, 

we should drop these proceedings. 

4. On the very teriis of the order made by us on 4-6-1937 

and the compliance now reported, these proceedings are liable to 

be dropped. 

5. We have carefully read the order made by the Division ench 

on l6-1-17. In that order, there is rio direction to the contemnors 

or Government to consider the case of the petitioner for promotion 

9 
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9'r 	•. foui any retrospective date. If that is so, then vie cannot exaiiine 

UI 
that grievance of the petitioner in this contempt proceedings. We 

i'ust, therefor, drop these proceediiis. 	it, this cannot and does 

not prevent the petitioner from agitating his claims for retrospective 
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promotion in a separate proceeding, if he is so advised, in which 

it is undoubtedly open to the contemnors and other authorities to 

ur6e all such defences as are open to them on the same. 

6. In the light of our above discussion, we hold that these con-

tempt proceedins are liable to he dropped. Ve, therefore, drop 

the contempt of court proceedings against the conteinnors. nut, in 

the circumstances of the case, we direct the parties to hear their 

A 

sts. 
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